I N THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO._ 891 OF 2006

APSRTC REP BY | TS MANAG NG
DI RECTOR

..... APPELLANT

VERSUS

SMI. TOKALA LAXM & ORS. RESPONDENT

ORDER

On hearing | earned counsel for the appellant for
sone tine, we are of the view that the order of the
H gh Court does not suffer fromany infirmty and does
not warrant any interference by us in appeal. This

appeal is, accordingly, disn ssed.

[ CHANDRAMAULI KR. PRASAD]

NEW DELHI
SEPTEMBER 15, 2010.



